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derer who must be punished. And 1 don't
think any legal formalities are involved in
tracing the culprit and punishing him. 1 again
request that the Government must take
immediate action tO punish the murderer and
I hope the hon. Home Minsiter will act
promptly.

THE DRUGS AND COSMETICS
(AMENDMENT) BILL, 1982.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Sir, I move:

"That the Bill further to amend the
Drugs and Cosmetics Act, 1940, as passed
by the Lok Sabha, be taken into
consideration."

Mr.  Vice-Chairman, the Drugs and
Cosmetics Act, 1940 regulate the imports
manufacture, distribution and sale of drugs
and cosmetics in the country. This Act has
been amended five times since its enactment,
the last amendment being in 1972 when the
Act was extended to the State of Jammu and
Kashmir. The hon. Members have themselves
voiced on several occasions in Parliament that
this Act has certain deficiencies and lacunae,
due to which its implementation has not been
effective. For example, the term 'spurious
drugs' has not been defined in the Act and iu
the absence of this definition, our experience
has been that the courts generally do not
consider offences relating to manufacture and
sate of such products with the gravity which it
deserves. Similarly, lack of a provision
enabling the Central Government to ban the
import or manufacture of toxic drugs and
irrational combinations has handicapped
expeditious actioa in regard to this category
of drugs, The fact that there, was no provision
in the Act for summary trials, was partly
responsible for long drawn out procedures for
disposal of cases filed under this Act, in the
courts. This amending Bill is meant to
remove these deficiencies. As hon. Members
are aware, the problem of drug
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adulteration and also the menace of spurious
drugs has been discussed on the floor of this
House on several occasions and serious
concern has been expressed both in
Parliament and other forums about the need
to tackle this problem on an urgent and
effective basis. The proposed Bill before the
House will enable the Government to take
more vigorous steps to curb the prevalence of
adulterated and spurious drugs and ensure
more efiective implementation of the
amended Act. | am sure, the hon. Members
will agree that there is an urgency in passing
(his BiH.

May | now refer to some of the important
provisions of the Bill?

At present, the Central Governmant has no
power to prohibit import or manufacture of
any drug or cosmetics which is toxic or
which may cause body harm. In the proposed
Bill, the Central Government are assuming
powers to prohibit import or manufacture of
drugs which are toxic, ineffective and
irrational and cosmetics which are harmful.
The Drug Inspectors, at present, do not have
powers to stop and search any person or any
vehicle or vessel which may contain a drug
or cosmetic in respect of which an offence,
has been committed. This power is now
being provided to the Drug Inspectors in this
Bill.

Penalties provided in the Act are being
rationalised, so as to provide stringent
penalties for manufacture and sale »f
spurious drugs and, particularly, drugs which
are likely to cause body harm or injury. Thus,
the punishment for offences relating to the
manufacture and sale of spurious drugs is
being amended by laying down a minimum
of three years and a maximum of five years
imprisonment. In respect of offences where
the drug has caused death or bodily injury,
the penalty provided is imprisonment upto
life.

As Members are aware, the provisions of
the Drugs and Cosmetics Act also extend to
medicines belonging to the indigenous
systems of medicine. And we are amending
some of the provisions relating
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to the manufacture and sale of all indigenous
medicines mainly as follows

(@) The Siddha system of medicine is
being given an independent status under this
Act; (b). The constitution of the Ayurveda,
Siddha and Drugs Tec-nical Advisory
Board is being am.eu.ded to give a wider
representation to experts in different
systems of medicine; (c) Like modern
drugs, reports legarding incidents of
manufacture and .iale ot spurious drugs,
indigenous drugs, have also been received.
New definitions for the term 'spurious
drugs' and ‘'adulterated drugs' are being
inserted; (d) Penalties provided for offences
relating to the manufacture and sale of
drugs of indigenous systems of medicine,
which contravene the provisions of the Act,
are also being revised. Stringent penalties
for manufacture of spurious indige-" nous
drugs are being provided.

So far as cosmetics are concerned, the
definition of the term 'cosmetic' is being
amended so as to bring within its purview
toilet soaps. This provision is being made to
enable the Government to take action in the
case of toilet soaps which may contain
harmful ingredients. Like drugs, a new
definition of the term 'spurious cosmetics' is
being introduced and stringent penalties for
manufacture and sale of spurious cosmetics
are being provided. One of the reasons for
inadequate enforcement of Drugs and
Cosmetics Act in the States has been the fact
that in many States the Drug Control
Administration is not headed by properly
qualified persons. While the Act at present
provides for laying down the qualifications of
Drug Inspectors and Government Analysts,
there is no provision for laying down tfie
qualifications of licensing and controlling
authorities. Provision is, therefore, being
made for laying down the qualifications of
the licensing and controlling authorities in the
Drugs and Cosmetics Act. The amending BiH
also contains certain other minor and
consequential amendments.

| am glad to inform the House that this
Amendment Bill received almost unani-
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mous support from the hon. Members in th,
Lok Sabha during its consideration and
passing by fhat House, fully realising the
urgency of the need to curb the activities of
anti-sociai  elements, including the ma-
nufacture and sale of adulterated and spurious
drugs with a heavy hand. | am sure that the
Bill wili receive similar enthusiastic support
from this House also.

I now move "the Drugs and Cosmetics
(Amendment) Bill, 19.82, as passed by the
Lok Sabha for consideration and passing by
this House.

The Question was proposed.

SHRI SHIVA CHANDRA JHA (Bihar):
Sir, | mov, :

"That the Bill further to amend the
Drugs and Cosmetics Act, 1940, be re-
ferred to a Select Committee of the Rajya
Sabha consisting of the following
members, namely —

1. Shri R. R. Morarka
Shri Biswa Goswami
. Shri S. W. Dhabe
Shri Nepaldev Bhattacharya
. Shri Dipen Ghosh
6. Shri G. C. Bhattacharya

T

. Sari Rameshwar Singh

8. Shri Hukmdeo Narayan Yadav
9. Shri Suraj Prasad
10. Shri Hari Shankar Bhabhra
11. Shri Kalraj Mishra
12. Shrimati Mohinder Kaur
13. Shri Shiva Chandra Jha

with instructions to report by the first
week of rhe next session."

The Question was proposed.

SHRI DIPEN GHOSH (West Bengal): Mr.
Vice-Chairman, Sir, on hearing the
introductory speech of the hon. Minister one
thinks, or at least one is apt to conclude as if
in the absence of these provisions
manufacture, sale or marketing of spurious
or adulterated or sub-standard
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drugs could n°t so long be prevented. One
wonders whether by adding 20 more pages of
this amending Bill to the already 405 pages of
the principal Act Jt is going to help
prevention of manufacture, sale or marketing
of spurious, adulterated and sub-standard
drugs. Then, Sir, the hon. Minister will also
appreciate that in our country we have the
Criminal Procedure Code, we hav, th, Indian
Panel Code and we hav, many other deterrent
Acts, yet these people who 'are engaged in the
manufacture, sale and marketing of spurious,
adulterated and sub-standard drugs, who can
well be called anti-sociai, criminal people,
could not b, taken to task. However, | wish by
passing this amending Bill the Government
would try or atleast would do the job which it
is suppoed to do in handling thes, anti-sociai
and criminal people. Though | support the
Bill, 1 want to mak, one point clear that
simply by increasing the amount of panalty or
by making certain provisions or taking some
powers by the Government or, authorising
certain agencies for the purpose, thes,
criminal or anti-sociai activities cannot be
prevented.

In fact, we have an Act and we have many
other such Acts. Yet this type of activities are
continuing. Why ? Because to implement
these Acts, we need a machinery a machinery
which is effective, efficient, adequate, a
functional machinery, | should say—for
implementing such types of Acts and their
provisions. In fact, we have a machinery—the
Drug Controller of India—at the Centre and
at the St'ate level. But fhe present machinery
which we have is totally ineffective,
inefficient, inadequate and above all corrupt.

Sir, | want to giv, certain figures. Of
course, if I am incorrect in giving these
figures, the Minister will correct me. There is
a procedure for inspection of import of drugs.
As you know, Sir, import of bulk drugs is
conducted by the State Trading Corporation, a
Government of India undertaking. During the
months of April to October, 1979, the total
import 'amounted to Rs. 120 crores and the
samples drawn were 2,960. Among them, 16
cases were found to b, sub-standard.
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During 1980, in the same period from ' April to
October, the total import was Rs. 64 crores and
the samples drawn for tne purpose of
inspection were 1783 and 30 cases were found
to be sub-standard. In the year 1981, during the
same period, the total import was Rs. 73.64
crores and the number of samples drawn was
1539 and the total number of cases found to be
sub-standard was 38. From these figures, it
will b, seen that while the number of samples
drawn was declining, the number of cases
found to be sub-standard was increasing.
Abov, all, the main question is how could the
State  Trading  Corporation, being a
Government of India undertaking, being in
sole charge of import of these bulk drugs, buy
or import sub-standard drugs ? May | know
from the hon. Minister the names of the coun-
tries from where and the companies from
whom these were imported ? Whether they are
multi-nationals or big monopolies ?

Similar is the case if we go into the
inspection of manufacturing units, In the same
period—April to October in 1979, the number
of units inspected was 597 and prosecution
was started against ten. In 1980, during the
same period, the number of units inspected
was 366 and the number of prosecutions
started was five. And surprisingly, in 1981,
Sir, during the sam, period—i.e. April to
October— the number of units inspected came
down to 34 only and the prosecution started
were four. Is it progress or regress, that the
hon. Minister will tell us. May | know why is
there this state of affairs ? Is the machinery
quite adequate to deal with these cases of
inspection ? If it had been so. why has the
number of units inspected gone down ? {Time
Belling) Sir, I want to make only two points
more. | want to know from the hon. Minister
how many cases of prosecution were started
against persons—whether  they  aTe
manufacturers, or importers, or sellers—
engaged in the manufacture or sale or
marketing of spurious drugs, sub-standard or
adulterated drugs and who were they and what
action had been taken by the Government
against them ? But here. Sir, | want to make
one point. The hon. Minister will kindly listen.
That is about the provision of punishment
incorporated
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here. Our experience in this particular field
shows th'at in the manufacture or sale or
marketing of drugs, the role of the multi-
nationals is very important. As against the
multi-nationals ther, are big companies;
medium companies and small companies also
and, naturally, to prevent themselves from
being punished by the eauthorities or any
action being taken against them, the multi-
nationals can play havoc while the small
firms cannot. So, ihere s*nould be a provision
to see that small firms or small people are not
harassed by the bureaucrats or by the people
engaged in this work while action is taken
against the multi-nationals. That should be
ensured.

Another point 1 want to stress upon is the
corruption prevalent and the machinery which
is supposed t, deal with this type of cases.
(Time bell rings)... .1 know it and the hon.
Minister will also agree that there are cases
where big officials concerned with the control
of drugs in India were found involved. | know
the cas, of an Assistant Drug Controller who
is absconding and now staying in America. |
know of another case of a person in Calcutta
against whom a representation was m'ade up
to the level of the Prime Minister but no
action has yet been taken. The Inspectors for
whom the Minister has sought to give mor,
powers are there and | know it and the
Minister will also agree that these people
have interests and close business relations
with the chemists' shops who are engaged In
the sale and marketing of spurious, adulterat-
ed and sub-standard drugs. So; | would urge
upon the Minister to see tbat the machinery
by which he proposes to do away with these
cases is free from corruption or  corrupt
practices.

Thirdly, about the punishment | want to
make only one point. (Time bell rings The
Bill provides for punishment up to the extent
of life imprisonment if one dies solely on
account of th, administration of spurious or
adulterated or sub-standard drugs. But, who
will prove whether one dies or died solely on
account of the administration of any
particular drug ? Is there any such
provisions in this Bill ns
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to on whom the onus of proving it will lie
that death was due solely to the ad-
ministration of a particular drug ? Oin it be
proved? So, the hon. Minister will kindly see
to this particular provisio*.

Similarly, ther, is another provision in
this particular Bill, if any one dies due to
the denial of a particular medicnie. You
know that in some of the drugs the con
tent of such a drug may
not be there in adequate
quantity or quality and due. to lack of such
quality or quantity in the content of the drug
on, die in the longer process. (Time bell
rings).. Naturally, in that case you have
suggested a lesser amoun! of punishment. So,
you have made 'a distinction between these
two. Naturally you will have to give much
mor, thought to these aspects if you really
want deterrent action against the offending
manufacturers or sellers or marketeers of such
spurious, adulterated or sub-standard dings.
And, finally, | would say that you have
defined the spurious drugs, but you have not
tried to define the sub-standard drugs in this
Bill.

Another point is that there ar, many
drugs ----

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA) : The hon. Member may finish
now.

SHRI DIPEN GHOSH:...which are banned
i, the countries of their origin, but still those
drugs are being marketed here through
various multinationals. Would you kindly
tak, steps against those multinationals ?

Thank you.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA) : Dr. (Shrimati) Naima
Heptulla.

DR. (SHRIMATI) NAJMA HEPTULLA
(Mabharashtra) : How many minutes do | have
?

THE VICE-CHAIRMAN (SHRI R R.
MORARKA) :  About 12 minutes.
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T (AWAEL) wwwi fdgea
TS HEEA, W WEAE HAT
s@oa TH oA 7 oggre am fa
Wisi A2 AT ® 1T TR 48 %
FTT TIT T OAEL WaETAET AT EwIE
QT TaAma vwl @ gww fAm g
walzidlz 5 qidfgw £ safE
A AFAE 7 AT 1940 ¥ w7 47
TR AT T A JAT 4T IH A
A F agy wwyz dar g 9%
gioar Zr W@ g1 49T A i gu A
JH AN H FFw F( ATY A A7 AT
W g 2 waite Tfvan i wnr famwr
g & A 7 fRarg o oser A
Al zATIAf AAL E, ABT AT AT FTER-
few a9 & s ¥ ag wT agt
A i Amft f gfeat § e
) o Ao mm gfrqry we
gw7 oz HqFn fes zun
Py owr mAE W ywwr gear
aie wA A T fam i omw
Fsozfia far peowd faui 729
At oAAT W EdA [ grar we uw
qr e A T faul 7 T
o W HE wWEY q1 # fa
43 A14 2l FFA | ug A(Iw E fa
AWM w A THE WNE< W mT W0
oA v owgA ¥ faw & oA
W F7 7 ug w@Ar g v omfe
A HA S AT ® Z A q g
;g wF 2 AwA FoAA A
g Rl A4 FT W @ 2w
qrTAC Ao FiHST  franr & A
gl A2 F A 9T w@ EA AT A
TG A7 2T 42T wme F 2 TAI
YL T 0T AA | AHIT W17 TEHTE
T AMA

Tk RAMANE HTEL TR AAT T

T (WEAl) AR FegeRi
A AT AAMA F OATTT AT EA
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Al F1&T WSWT FiAT | THH A Al

4 W OWATEE WA A UF AT 7
Al AR ZA Z, 0w F EW o

-

IV ORAT WAL, T OF 2 AN TAAS
EEWTA Fed 3 WTT A0 &% waal
Z ufers 7 fasd 197 w2 Zarsar

it wiAr § fwwwr vt g
yr & famar @y F our wewna 2
A1 yg WA FIE HEATW  AM 2
WL Ug WA WE BA AT AT wrA
HodrRT A7 EAT |

w Al agm fmoc (g
qW)  AGE ;A AT

e (WiwEl)  mEmr gugeen
qu "A A1 F g wE A
fao 1 T FrE oA T AF 2 T
gatat Fiwgfwua w1 2 A Tyw
fqou s AmMEEwE 2 W =M
1 Fwadl FoAra faemas e £
AW W FAC A osA A9 firs
HH g, FCAHTT AT Tl A s
ol 1 faiars &1 20 we-
e W FwAl A fwesds 3 g1
famars w7 7 usezfzz wifiz
gareat, Ffcus TaTTur TA0 KT
faemft & faaTs ®99 2 W4 =aTA
¥ ogmad o7 afdorde fzar Foaw oaw
2 owre T ofEE S a7
FAFT HAT T AME 37 Fe0 F fam
77 oF faerT aq W gEe An T
A7 W OFE FH OH TL A FqE
ZATE FOG ANTAT FA A A0 we
A ATLHTA AT & OAHT A H wA
R O S S e B
TWw KA Ao ATAFFEAT AZ0 AT
pfaory 412, wa =T ZT AT
afran. A AR ¥ AMm I
Fyuw a3 7 N1 ATSATE HAGAwr
2 %1 FIEN FE-AF T3 F 712
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[zeo (G0370) 797 297 777
FIF AT TEARF AT AT FI A
w1l sAfafedzn 3 g9 w0 2 a1 fam
goiafrat fra sagadne fan zma
T NARFFT 57T F 34 AT BT A9
Trz W AR TEATT FT F IR

ATEAA #7 § AT W A gE FArd,

T WAtz RAET 4T T THATHAT
¥ frosredy fgaar & 41 a2 wE
T FIA TEH 2 AN RT Tl
dt @ oart T fF om@ Wt g
Hazdl wEl F, A2 WA aAm 2,
IqETATT A w2, fEq A i
zareat 341 72 & o fawedt
AT H ATES AAT | HAT AR
Fz 0F AW Z AT IFAAT AT,
F4% AT W AW AFT A HAFT
40 At w4 WOET F, wedaaaT
Z1 ar fegEard) am &1, 3960 SmE
FEHL, IAE A F®T AFA AT
T gfemfoz adi® ¢ I ATEAH
F A for zam FAET G WA
qrHFE W A% WIT T [ W
gar FT FAr FEY | #ifE T A
A1 & TAM A1 ATAA @A § AT
A7 AN § IAFT AT gHT TOX
g Fra wfw grefaasr  goraw agr
# awia O, (SRR A9y Acdy T4
fagr &, (o #T 3wz 4fag 1€ 787
2 grewtIth AT H omarcAd g,
WA q HAT T T AT AT IHAC
T fa5 aAras wafvd §F v -
faq afex w3 =n@ & oarAed
fzz¥z ofqmqz difso afy g
qTEIT IH AYE F AW FAA a0 fzewa
AE FT AT | I WA T OWAT
z f& @ To ATE W) a0 g
Z Wy oma wedr wiEl § T g,
T F2A & Wiffw # ¥ar ¥
FT WEAT A FaT FT RIS L
a®  qAA W1 fas@m s gwd
Figat 7 fager w7 faema & gew
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T HET |} AF T ITEI AT I
sfyam wr G Sw g o F FeAw
FAFA g o wn O A g § A
kaadr g & 2z awee adf woar
6 45 W7 A1 AFT FAT F 1 O
ZIHEA Ww, AATRIE AoH AT £ AL
fe zam F 0 AgRE ImAE 81
FEAr 21 AT FANT GAL FOFT TAH
777 wEr  afadaz o wfEe )
HE EEr g9 sy o | zafan
f# ¥ zaafqaaz & "t Tt
F0ifm § WAd 7A1 WY wAA AL
WO A AT W E T AR
7E0 afawidz Zac Tifge o vF wifAe
FOE OE oA vy oumz § owiw
feadez mEdl | gwa & owwa ag
FEar f& A, ... (smawiA)

|9 Ao A T (IET NEW)
HAT ot T g gy A T2 @
2 oW AT TE FT F 7

= (sitwAl)  wwwe Bowemi
g famer wHT E ) o § OmqR
Fgm f& s @ fa 1 oedm
dr, w1 mg waz fam oar 40 K
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fedorr &1, @ wEw &

It should not be just his word against
anybody or anybody else's wor.d against him.

Ll oam o ag & fF g
e Aud wr foma a8 2
wH favag Fgar wwdr g fw
faef =1 WY e o S wfeTaroa
Z & AT IWE A AT A&
ot W1 ST TEAT AR | W 6
T TSR gAAT sqTET A
2 50 fragsdr o i fr  fai

1 2fe we wR Wies ¥ oami
@t FE  Agad s e
1w % famr wmg A g g
g3 I8 A 7=t g afeai

+
fau om0 MifE o a@
dfafeadier & 39¢ o wr @ F
W TAG FAERIE ¥ AT W
At W wwT s T |
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ET A% FHAERT AT AT
Fi® ATT F o2A% A2 Ty AE E
fs ag aga wesr foar & A
df & faar) @fr  #r waates
a1 FEF @O, "AC A g4 e
w7 # owrawa femw ®O&
agl, ghaar & afesfadr wr fears
AT M W R, UF T AT FLOH
oUAT Wi 99 & fAo ard e #
I F o gIwfed ¥ @ @w @
adr § ) fear area & fAy, fed
Wt wewfes & fAo 399 FAT
AN AATES  VATET & Fg A
Bz owr @ WA TET AT AT
= # A T3

W1 wifsdz vaz wry A fram 3
FEF FH AT F AL F wE T
q AT A A FEAT |

#9093 (1) 7 —

"all substances intended for use as com-
ponents of a drug, including empty gelatin
capsules.”

faar 31 #a #vmw & fa—
The word "component” may be defined as
follows:

‘component’ means any ingradient in-,
tended for use in the manufacture of a drug
or cosmetic in a form ready for use.

TEHTCAT FL A a1 dgALE |
It is desirable to have a definition of the
word "component".

.The

“FeqrE” &1 TEEIO FEAT AT
FEQTEAT | gEe s n ®
g faqrd —

explanation undei*

section 9B of the present Act has bee*
omitted.



255 Durgs and Cosmeties [RAJYASABHA] {Amdt.) Bill, 1982 256

’ 3 g
(20 (araar) AAq Z93e47]

TAF H HTT T AT T AT ATZAT E |
For the purposes of section 9A, a drug sh'all
not be deemed to consist in whole Op in part
of any decomposed substance only by reason
of the fact that such decomposed substance is
the result of a natural decomposition of the
drug within the period, if any, specified on the
label cf the drug within which the drug is to
be used.

7%l AW @W  EZfT § Um 9EIg
¥ ozad WWE q OSW A, e I
¥ fgem  adt  fymw, #d7 wEE
ar aifesr FrawE & o # WO
E1GIEEIE AR = I B 1 -1
et 2 fa s ot AT wmdET 2,
AT AT AT E ) wEr § Fr o
WUF ARl Al AFET,  ofEq ey
71 awg @ 3@ W foowm ar
AFAT 2, THH wewT Ffawed @A
) feft & wmaeEed g oawd d
vz d1 9TEE W% AqFHEE 39 &
30T WYY ORI ATWO | FiEw a9
I 9% zTew efaww T fam
grar & ‘aw fawiz faw difee’ ar
fomr war 2 fF fem avdore 7 @1
F9, W7 A q5T gHT, IUAHAE qERY,
stere in a cool dark place,

wra difam wer, T Rra ®Ooadt
= oy wE, frEr 9@ ¥ s W
W=, BFE Al 4WM O ogar 57 |
= T, FgAaw W femeeEw &t
SEAr, FAT 4] @qE ET ST

TA HF AT FI ETA A T@A EO
T weEwe A Aag. d FRET
FICAFATE F F2A7 7T

dm wA armar #o13 (1)
(dv) #F artd—
"Whoever—

shall be punishable with imprisonment
for a term which may extend to three years
or with fine which mfay extend to five
thausand rupees, or with both;"

I would request him to substitute the word
"and" for the word "or".

‘ST WAT WY AR AWE AT W
@i 1 13 (2) (41) & @
g oTw A g, W @ Aifw
AN A O 1 O 1 Bl
 a wewa W dgav Znm o
T 17 (U) &ro— .

The explanation under section 1/1? of the
present Act has been omitted.

& ST e W9 &Y 3T e
g —

Retain the existing Explanation and proviso
and add the following:

"Provided that the drug shall not be deemed
to be adulterated if the licensing authority is
satisfied that due diligence was exercised by
manufacture, dealer or retailer to prevent
such adulteration."

Add also the following:

"Provided that a cosmetic bhall not be
deemed to be misbranded if the licen-ling
authority is satisfied that due diligence was
exercised by the manufacturer of the
cosmetic or dealer thereof to prevent such
misbranding."”

fAMTE 27 (0) % Azw

27A. "Any drug deemed to be adul
terated under Section 17A or spurious
under Section 17B "
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In this Section the word or' at the end of the
sub-clauses should be replaced by the Word
‘and'".
27D. "Any ding other than a dm; re-
ferred to' in clause (a) or (b) or (c) in
contravention of any of ihe provisions of
this Chapter or any rule made thereunder
shall be punishable with punishment of
imprisonment for a term which shall not be
less than one year but which may extend to
two years and with fine."

Adra TaF fad F aswa Fa0 sz
7 f&:
The term 'not less than one year' may be
omitted. Then the word ‘'and’ may be

substituted by the word 'or*; and the words
"or with both' may be added.

z@a Wi avE g fE

30A(1). The following provision may be
added:

"Whoever having been convicted of au
offence under clause (a) is again convicted of
an offence under that clause, shall be
punishable witli imprisonment for a term
which shall not be less than 8 years but which
may extend to a term of life and with fine
which shall not be less than Rs. 20,000."

az wrasma g 31 (1) (1) 7 f:

31(1 )(i) "manufacture any drug which
may be misbranded or adulterated under
Section 17A or spurious under Section
17B.."

Here | would suggest that the word 'mis-
branded' under Section 17 may be substituted
by the words 'misbranded under clauses (a),
(b) and (c) of Section 17'.

4g R RO § o & geiE
Foit g R g At St s AR #
afr aga Segw & o
a7 wrr fem oo wEAra W oEas
fawadt 2 fr A gETEEl AT A9E A
AWM AT EE TAF AFT A, W
fer & #1E wEW 9IEG 1 TEL
1419 RS—9
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& wmafer T ¥ oart ¥ o 0w
AT FEAT TGN E | AT [T
araEfaw 3w & art ¥ oe ¥ wgy Ow
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DR. M. M. S. SIDDHU (Uttar Pradesh):
Mr Vice-Chairman, | will only take a few
points. These amendments are an outcome of
the Hathi Committee Report and its
recommendations. The main aim of the Drug
Control Organisation is to ensure that quality
drugs are made available, and the people have
a sense of confidence when they use those
drugs whether under prescription or as a
household remedy. Therefore, it is necessary
ihat the manufacture of the drug, its !>ale and
its distribution should be properly controlled.
It is also necessary to make regulations in
this regard.

I welcome some of the amendments which
relate to the definition of drugs, definition of
spurious, adulterated and mis-branded drugs,
bart of toxic, ineffective or irrational
combination either by sxport or manufacture,
etc. Certain powers are being given to drug
inspectors to >eize any stock, stop even the
sale or distribution and to check, if tiiere is
reasonable suspicion of any spurious or
misbraiuted drugs benig sold or stocked. Then
there are also certain provisions which qualify
the licensing and controlling authority. I think
this nearly sums up most of the clauses which
have been amended.

But | am sorry that some of the recom-
mendations of the Hathi Committee which
should have been accepted have not been
incorporated in this BiH. For instance, in the
Drug Technical Advisory Committee, the
Hathi  Committee had  recommended
nomination of two persons by the Central
Government representing consumers' in-
terests. Who is not a consumer? Whoever
uses the drug is a consumer. While discussing
some of the technical matter, they may not
have much to say. The number of persons on
this Committee is very large and the presence
of two persons
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from among the consumers will pot make
any difference. Al the same they would
make the discussion more meaningiul by
presenting the case of consumers, 1 do
not know why this simple suggestion of
the Hathi Committee has not been inces
porated in this Bill,

Another  recommendation the  Hully
Committee had made was on page 231
They wanted a new section 19A 10 he
added after section 19. The new section
19A is as follows:

19A, Burden of proof. The burde:
of proof when a drug or cosmetic is
seized from any person in the reason
able belief that the drug or cosmelic
is misbranded or adulterated the bur-
den of proof that such drug or cosme-
tic is not misbranded or not adulterated
shall be from the person from whom
such drug or cosmetic is seized,

Some other clauses which are in larg
number have been omitted from ihe pur
view Of the amendments which ure there
in the Bill.

Secondly, the Hathi Committee repor
laid more stress on the machinery of in-
pection, licensing authority and the mau
facture. Tt has been observed by  the
Hathi Committee that those States like
Maharashtra where there is a good machi-
nery, where there is a whole-time Drog
Controller who has got expertise in the
pharmaceutical industry do better than the
States where the Drug Controllers arc
either IPS or IAS officials, [ am glad
that the hon. Minister bas been able 1
persuade the States where such officers are
held by non-technical persons to appoint
technical people. And he has been ablc
to persuade them. The Drug Controllc
of the State must know about the drug
industry and manufacturers, otherwise the
licences are given on inadequate data. |
need not say, anything. In one of the
well-know cases, glucose tragedy, that
occurred at Kanpur, this was being manu-
factured in a garage. If the Drug Inspec-
tor who had recommended it, had inspect-
¢d it and certified that that particulur firm
wias not carrying on the business sccording
to the prescribed conditions, then there
would not have been any licence, Now
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such Drug Inspectors become licensing
authorities. 1 do not know whether to call
them as merchants of death or these persons
as abetors of death. We have given them
more powers today. Not only

powers to institute cases but___ Time
Bell ring) Sir, | will take a couple of minutes
more because | am bringing out facts which
are of interest to him ami of interest to the
hon. Members ef the House.

The Hathi Committee had recommended
that the overall authority in the. State should
also ble the Controlling Authority for Drugs
Inspectors and no Drugs Inspector should be
permitted to institute a prosecution without
the express order in writing from the
‘Controlling  Authority’. Then, the Drug
Control Organisation should be independent
of the Health Directorate. Another one: No
luspector should be posted by a State
Government unless he has been trained. And
they also review the process of training. As
far as the Central Drug Laboratoiy is
concerned, they have recommended three
more regional laboratories, one in the South,
one in the East and one in the West. They
have recommended more because these
Central Drug. Laboratories are over-worked
and they take a long lime to send reports.

Sir, institution of mobile squads they have
recommended. The number of cases of
spurious drugs is getting more and more. It is
a matter of concern to all of us. While the
brand name drugs arc available, drugs which
go by generic names are not available. But a
consumer would like to know whether a drug
like aspirin is genuine or it is otherwise. What
are ihe retail drug stores doing? They are
taking these generic name drugs and passing
them on to pharmacists or drug stores at 50
per cent of the noted price on the lable land
they are selling at that. When a person goes,
he asks for aspirin; they give the drugs on
which they receive the highest discount. By
this way, more substandard or standard drugs
are getting inio the market. Sir, the hon.
Minister's insistence on the generic name
drugs being used is defeated. This mushroom
growth of manufacturers is playing havoc
with
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the lives of people. The Hathi Committee
Report has said that no drug manufacturer
who does not have a testing laboratory
should be given a licence.

Sir, we have been talking more about the
multinationals and their ways. May | bring to
the notice of the hon. Minister that the same
thing which is happening in a country nearby
may be repeated here? | happen to pass
through a review of a book called. The Health
of Nations' by Mike Muller reviewed in the
‘New Statesman' of 10th October. | quote a
small passage which will clear the whole
thing.

"Muller, the author, details the novel
strategies which the companies are adop-
ting in the name of corporate interest; Drug
resistence is promoted since it generates
markets for new drugs."”

They promote new drugs to be used so that
resistance occurs. Once resistance occurs,
their products will sell. Now, this is a very
dangerous practice by tlie dm? industry as
has been pointed out by Mr. Mike Muller in
his book. There is another aspect-political
aspect, which is bad trade practice. | want io
quote again, Sir:

"When the Sri Lankan Government
considered nationalising Pfizer to force it to
limit the local production of drugs, the
American Ambassador called on the Prime
Minisler and indicated ihat ihe supply of
food aid from his counlry would be put in
serious jeopardy by snch an action. Tliis
was a serious threat to a country suffering
from acute food shortages. So, the
Government backed down, even though to
do jso meant spending more foreign
exchange on drugs and thus increasing its
depe.n-" dence on ‘food aid."

AN HON. MEMBER: Same thing is
happening in Bangladesh.

DR. M.M.S. SIDDHU: | am reading this
for the simple reason thai where the WHO
recommendations like banning irrational
formulae or other ones are being done, food
aid or other aids are being used to force the
country into yielding to multinationals. And |
am sure such things
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cannot occure here. We have made gazet
ted some of the recommendations on
July 13, 1978 that patent or pro
prietory  medicines  containing  cita-
mins for therapeutic, paediatric, pro
phylactic shall contain vitamins and
the quantity not less and not more than
the specified. Though this was gazetted,
it has taken four years now. Even then
it is not being implemented. 1 would like
to know what sort of implementing machi
nery is there. Here we are taking powers
to remove the ictagtional preparations
whereas the specifications for drugs have
been gazetted but it is be
ing acted upon. And as my
friend from West Bengal said, im-
plementation of this Act is more essential than
taking powers. | hope with these, powers that
he has, he will be able to persuade the State
authorities to have full-time Drug Controllers
and the specifications should be that they
should have enough of experience in
specialisation in pharmacy and pharmaceutical
industry. Secondly, he should see to it that the.
Drug Controller authority is independent of the
Health Directorate. Thirdly, ihe Drug
Inspectors are not able to misuse their powers
because the drug industry licensing is done
through corruption, and the penalties which aro
being imposed are heavy and may lead to more
corruption and the cases not being detected.
Lastly, I would like to recommend again, Sir,
that the user Ministries like the Health or
hospitals should inspect those pharmaceutical
industries from where they are getting tlieir
drugs and that will ensure the quality of drugs
coming to the hospitals. Sir, | have . taken a

little bit more time. | thank you.

SHRI SYED SIBTE RAZI (Uttar Pradesh):
Mr. Vice-Chairman, Sir. | thank you very
much for giving me an opportunity to speak
in support of this Bill. First of all, 1 do not
have the expertise of Mrs. Najma Heptulla
who just now said that our Minister is quite
pareshan. It looks that he is quite composed
and relaxed.

DR. "SHRIMATI) NAJMA HEPTULLA:
He is not parrthan personally.

SHRI SYED SIBTE RAZI: He looks
quite composed and relaxed and determin-
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ed to face the situation with all courage and
determination. Sir this Bill certainly will
fulfil the consistent and persistent demand of
the hon. Members of Parliament of both
Houses and the people in general, because
ance the learned and hon. Speaker expressed
his concern on the floor oi the House that it is
a very very important matter which relates to
the" basic social fibre of .our society, and he
admitted a Calling Attention motion in the
Lower House also which was discussed at
length and so many suggestions were put
before the Minister at that moment, and | feel
that to honour the feeling and the sentiments
of all those who spoke in tlie House, the hon.
Minister has brought this Bill.

Of course, it is a major amendmsnt to the
original Bill which was brought about 42
years baok, and nobody can deny— and |
think—that it is a Bill and these arc the
amendments which every Members whether
belonging to the Treasury Benches or to the
Oppositoin is welcoming, and welcoming the
soul a.nd the spirit of the Bill. Beyond doubt,
as Dr. Siddhu said, those who deal in
spurious medicines, substandard medicines
and violate the provisions of law just for
getting money, arc the merchants of death,
and these merchants of death should be
treated very severely, very stringently and
very very rigorous punishment should be
awarded to them. In fact, these amending pro-
visions will extend the scope of the working
of the executive and will give more powers to
them to face such anti-sociai elements.

I am happy to find while going through the
provisions of the Act which are going to be
amended, that different definitions have been
changed, and even animals have been brought
under the purview of the Act. Even the
ancillaries and other equipments which are
being used, were not pic-viously coining
under the category and definition of
medicines. Now they will come and those
violating the basic structure of this Act, will
be dealt with sevesely and strictly. Many
Hathi Committee recommendations have
been included in this proposed Bill; but there
are so many other things also which I would
like to place before the hon. Minister.  Still
these mul-
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tinational drug companies are importing
medicines from abroad unauthorisedly.
In the Lok Sabha, strong action v/as de
manded against such multi-national drug
firms. To name, Glaxo and Boots have
unauthorisedly imported bulk drugs as in-
lermediaries. | would like to know from
the han. Minister what action has been
taken against these firms and what checks
have evolved to stop that bad practice. |
also remember that about 15 drug catego
ries of fixed dose combinations have been
singled out by Drugs Consultative Com
mittee for being weeded out immediately,
and other Seven categories
have been identified for removal within the
specified period of time. It was reported in the
Journal of Medicines and Services. | would
like, *o know from the hon. Minister the
present position and whether these drugs have
been completely weeded out from the market.
We find from the newspapers sometimes that
such drugs which had been banned for the use
of common patients, are still available in the
market. Sir, I would like, to bring to the notice
of the hon. Minister another thing. Of course,
he is the Minister concerned with this and he
knows more than me. In Third World
countries, like ours, the demand of our
patients can « be met by less than two hundred
drugs. In fact, the Hathi Committee had
narrowed down the number to 116. However,
over fifteen thousand drug formulations
continue to be sold and prescribed in our
country. Is the Government going to take any
effective steps to reduce the number of drugs
which are creating more confusion and putting
up hurdles in the proper detection of spurious
drugs? Of course, the efforts being made by
our' Government are laudable. They are
keeping an eye on such things, on such
spurious drugs which are harmful for the
patients. Tn this connection, | would like to
refer to the ban imposed on the use of
penicillin ointment in January, 1982.

Now, | would like to refer to the problem
faced by the people of this country because
of these spurious medicines. | would like to
quote from the National Herald-Editorial-
dated 31st March, 1982. It says.-

"Mere tightening of the penal provisions
of the Drug Control Acl will not
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help to curb the trade in spurious drugs.
What is needed is the toning up of the
enforcement machinery. A country of
India's size with thousands of manufac-
turing units and lakhs of retailers ha;, only
about 600 drug inspectors. While just five
States have pharmacy experts as drug
controllers, the number of testing
laboratories too is woefully inadequate.”

I would like to draw the attention of the hon.
Minister to this problem. Naturally, 600 drug
inspectors cannot cope with such a gigantic
problem which we are facing in our day-
to«day life.

I know the time at my disposal is limited.
But | would like to refer to a news item
which has appeared in the Hindustan Times
dated 18th February, 1982, which says.

"Patronage to killer glucose: Three
months ago, an alert doctor on bis rounds
at the All India Institute of Me-dical
Science saved the life of a patient when he
found "™t the life-saving glucose IV
(Intravenous) being administered to the
patient had a fungus growing inside it—a
lapse which would have proved fatal."

I would request the hon. Minister to look into
such things. There are so many instances like
this. Such instances have been there in the
past also; in U.P., in Kanpur and Lucknow,
there have been severa] deaths on account of
such fungus-infested glucose intravenous.
Here, | would also refer to some press
clippings.
"Protest at permission for making
harmful drugs, Hindustan Times, dated 5th
March 1982".

"Harmful drugs freely sold in market —
Free Press Journal, Bombay, dated 16th
luly 1982."

'Drug misbranding racket busted—
Patriot, New Delhi, dated 17th July 1982".

"Dangerous drugs with no warning—
Hindustan Times dated 15th March 1982".

"Spurious medicines plant unearthed.
The Statesman, dated 26.J M"
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These news items show ihe magnitude
of the problem. Nowadays, there is a
tendency to deal more and more in spur
ious drugs because there is a quick and
large monetary return in this. There is
no need to make any investment in this.
Somebody toid me that in the capsule of
tetramycin where there should be some
powder, there was no powder; instead
some chalk was filled in the capsule. 1
would like the hon. Minister to look into
this problem also, the problem of drug
smuggling. ,

Then, Sir, the drug control agencies in ihe
State suffer from lack of trained personnel. |
would like to quote here, with your
permission the recommendation made by tlie
Seventh Joint Conference of the Central
Councils of Health and Family Welfare
which was held between 15th and 17th June.
1981. It says—part of it | quote:-

"Realising that unless the drug con-i rol
administration  is  reorganised  and
strengthened to meet the additional res-
ponsibilities, the problem of drug adul-
teration is likely to worsen.."

They have made so many other recom-
mendations. | will base my suggestions on
those recommendations. | quote:

"The States should draw up a time-
bound ¢ programme for reorganising and
strengthening the drug control or-
ganisation.

(@) Appointment of a technically
qualified and experienced whole-lime
Drugs Controller;

(b) Appointment of adequate num
ber of Drug inspector and supervisory
staff;

(c) Establishment of a well-organised
drug testing laboratory;

(d) A legal-cum-Intelligence wing
suitably equipped for unearthing the
manufacture... ."and so on.

(Time Bell rings). Sir, you have rund the
Bell. I will take only a lew minutes more.
Sir, the recent report of the Drug
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Controller of India is very alarming. Hi has
said that about 17,5 per cent drugs which are
available in the market, witli other good
drugs, are of spurious or substandard nature.
Mr. Minister, our Health Ministry formed a
task force sometime back to go into the
problem of substandard and spurious drugs
and also to suggest to the Ministry what
means should be adopted to work efficiently
and to face the situation. | would like to know
if anything has ever moved in this regard and
if so, what the results are.

While concluding. Sir, | would like to say
one thing. One hon. Member from the
opposition side said that there rs a lack of
wili. | think this is a very very baseless
objection. If there had been lack of will, why
the Minister or our party would have brought
forward this amending Bill, 1 would like to
know. I think it is a. good piece of legislation
brought forward with a determined spirit.
Naturally, if there is a will, there is a way. |
am sure the Minister will face tbe situation
and while doing so some good will come out
of it.

Then, Sir. | would request the Minister that
the punishment which has been provided in
this piece of legislation should be given wide
publicity. It should have an impact on the
people and they should know the type of
penalty that would be there against such
persons who use or involve themselves in
using spurious drugs. In this way, | welcome
the provision ol the summary trial also. This
provision will have a good effect on persons
who involve themselves in litigation and
court proceedings.

Lastly, Sir, I will request the Minister to
look into the provision of section 34AA,
which reads as under:

"34AA. Any Inspector exercising
powers under this Act or the rules made
thereunder, who,—

(a) without reasonable ground of sus-
picion searches any place, vehicle, vessel
or other conveyance; or

(b) vexationusly and unnecessarily sea-
rches any person; or
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(c) vexatiously and unnecessarily
*eizes any drug or cosmetic, or any
substance or article, or any record, re
gister, document or other material ob
ject; or

(d) commits, as such Inspector, any
other Act, to the injury of any person
without having reason to believe that
such act is required for the execution
of his duty."

| mean to say that the persons who deal in
spurious and all such illicit trades are the
persons of a very different nature. Their
hands are very large and if a small inspector
is put under such conditions, everytgne. ia a
court of law they will try to prove that the
intention of the inspector was not correct.
They will try to reduce their responsibility
and they will try to put the burden of
responsibility on tho inspectors. So,
somethting should be clone and if the
provision remains as it is, it should be seen
that the anti-sociai elements do not get any
benefit out of this.

In this way 1 totally support the Bill.
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DR. (SHRIMATI) NAJMA  HEP-
TULLA: A very competent person;
Wi owlgd qiga fAos o ar

fae fafafees & & warar g=dt At
g1 fafufes amr w7 =@ @
MW A | Al gRw A AT
oot afeqrar gy &0

DR. (SHRIMATI) NAIMA
TULLA: Thank you;

HEP-

SHRI SYED SIBTE RAZI; Bachelor's

eyes!

i wiga R q1 omare
ag & 7ar mg wEEt & gra aq
gu @zl grarget OX QF i
& &t dF A ity @@ & o
fau  zaw 4% =% frEed fd oaa
£ ®IT s #r Fga wid AT 9T A%
THT FMAT MIGT Y | §A AT W
T WA A wthow &G

4

a

sifer « & v wrafedl WX
oY gAGAIT I A AT AGH F,
A A A AT A O afe
gwa ag ¢ fr dfd gamgm o
iy v fFma ¥ frame § fao
geant 72 & afer 9% wET 0w
ool AT 9 T § IT I AT
qrawEr  @rAr  |fEm o

g (=Ad1) AT Aagei
CICEE s (O

Wi @@ wga o aa
ot & agd WA F 419 OF AT HE
Tz g wd fmgdfamawa
T FEWTHA AR AT TFAFC A
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[ =t A fama)

1 FaAr g g, & v g A
¢ WY FEwwE AT AR S
FT AT F R AT AHAT g 1 WA
famrg H# M WE FEwEa A4 Z

sl TmAR ama ()

FyAATAd ST, § T 1A W s
FATF | WA S F AT aTw &
*q 7 #2775 20 ey gay w1 o
arsafewrs frar & s & 16 27 47
frar mar & O W17 Wit ff 9w @
@ & O Sft & s srEAr
7 f& =7 g o GEAA A S
A7 ZAF  ET0 I 4T TR &
avgeg § WO ST FlEA wTOAT
A Al A g oA
avq qgi A1 fal FEET W ogewr
qEPAW ST AT AARAT I 2 7

IOANTGE SN, WOARA TH AW
q aga 49 wiar § e g 40
e ot <2 & &1 arEwe e faumt
A g om e AW o A f o oeaE
FATEA O TAWT AW WAL 9IAT 8 |
7z ZifFE 30 A1 9 &9 W FqTeqn
FoF I asT g1 g7 frar @ afe
AERT  WIOE TN AT R WD ATEAT
qmr fR 7 feodt Ser o ATET ¥ oW
Za wer war ¥ g am §
! W w4 Trfeaar ?

¥ waw wiga fug faz @ 7
Zifeaw 3T AE E

Wy TR q@™ Gy odr 3
Z30 MET AR A I T § 1 A
agt & § 1 A [} F faw oaw
A g wrx § W a9 faai § g
wraw we wrer § fR oarge s T T
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avit At w wER o e
TR EATER A qUq & v e
7 e forwre @ oo &1 W O
afrrdl ¥ TAgUA ey @
ar9a T e o ut farw far g
g8 wOFga an F o

JUHATERE oY, TA AW F  fagdr
TATEAT W ARIT & FaAA! WIAT H &R
vt qa @l o T g sEeld
1 fowm wrar § w9 gtar snfae, s+
wrar ¥ @ &t g § afew gadr frEiw
T et e gf @ Al e TeE §
dg FAgE d WAl SR H A
srgn fF gawr s @ &0 =
T ¥ owufaw W g waw fav
BT WY FT TE E 0 THET T 4R
ar @i § AW fF oaRs g 2
fr #zT e ¥z, awgEa wif: &
sl § P g v
A1 & T Awg § g e 9 A
FT AR P T AW AT wAHEN
wia® & W g arge & Td Ha
el & | Al g g qdr WAy @
AT ¥ Tl S9E w2
a7 fon faay dapdase & ag g
IE A ATH AGH T § AT
ATTRATAT P OTW AW H qgd 41 w0
dar fea ama & & wgar fa arw
afr g AW aw & &, foad oo
#dmr for o & W AN ¥ o a
a9 argT A, faRwn & W w7 F
o gAFy Aol gar § 5 Ay faega
o § we Wl zaw § & wrew afa
g7 gaEl WM A A e
at g fF ardr F ard arow afan
WA E A TaRW A, RO FV /F .
fegaa 2 § & o wedi Awqm 399491
£ agd A davamien wrzEa, 970
W% 2z qae vE gl TeaaT
gt medt | oA frest awedr &
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faaa dfemzim” o argdE ST
a0 FATE 1 100 Fo Hro T HIT
ZAT 260 F Sfto &7 W 5T 60 Fo
A0 ¥ FIGHG FwC @ AT F AT
fi @ga uafmga za & 3= ards
IFANT  §AE geared gt g )
dAagFatar ¥ ag Fq9 100 Fo oo
T F& ¥ w3 f5oagE A oIM oW
fepmasiz 1300 o Ao AT T
A ¥4 20w Gfmenia’ w1 g A
TR FTA T 40 wrA wOT afaEd
TR TAAAT @K AT TIAT & WA
WA THH WIS I T FL AFA 7
faer fawrr & & far 21 sronr zar
F4ar Sifgw 1+ WA #@fsw o@ww F
fawr 78 & deT wiw §3T I AT
FGEatar  ATTAE FW AT AT
fasrr @1 g & gafaa @rar & Wi
AT SAW YIATT § | Ag TN TAT &
THE AW ¥ aver § gafeo & ager
gfron o & fagg &< 1 9%
WA WE TTE gART WY Ay
For f& ‘favar’ & ow o ofte & =W
40 FSOT ¥9T 97 Fo Sl @ go F
qifF= # W gwd el qE oA
& 3 T a1 f& W& ge IAW
AT 15 ZNT ¥4 9T Fo e a=,
mT uE Frsaq dfww 0 FlEE 4@
- faar mEr

o wEA wign fag (68 @ weT
T E .

ofl TIWAR  WEE

amwm A1 R e g ¢ owr o A

T AFE T
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o dan R Ymwe swd osog,
KA1 it o faa 7wl aEn wlme
wEw KT F oWT g AT AW
Al #g 7 owlaw aift 20w
wirfa w1 efaw, sEmE 33
Afan | wedt  Aowe FEET 0
AATAL 2 AT AUAT FEAT ATT FATA]
¥ oo g oW gEA 0 @ P
FEET  HEEl AUAA W OCAIE G FL
@ | # az 3z v § Te w7 o
ff wedr qorAe wETAT ST AT 2
Hu (FaEr epnfedy 7
FEHT AT AFTAT 2
aifeEr @
7 uT

N7, NI
sai feadl
ECEAMIE 1 R U1
B AR S (-
a7 fra %z az G # wiv 3z fog %=
g% Fud § 7 59 &y wrar & fav
AT wHIA B0 AT TAC TA ATAT
ars frafa 9z ¥ fr 9z fagar soer
F1E off 57 A N ArAA W Al
A FEE AT F1E TN BT AR
AFAAT | TATT OATSE FIAT 2 |

o RS wwfar (wgrarg):
famer  weEl Fwew ST 2

W TWIFR 1mA . B Wl
2l Jomm weodt wiw ARET AGAA
FOET AT WTH FIH FA AT A
2 A1 97 IAHT A=T TE A4
FHA WEAT AoAA FOUAT A1
q A A A

i

Al
Eoll!
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DR. RAFIQ ZAKARIA: A point of order,
Sir.

SKRI RAMANAND YADAV: What is
the point of order?

DR. RAFIQ ZAKARIA: The point of
order is whether a reference to a company
like this can be made. In the Business
Advisory Committee also it has been so
agreed that if certain allegations of this kind
are to be made, then, prior ; ermision of the
Chairman or the Deputy Chairman has to be
taken. It is very unfair.

SHRI RAMANAND YADAV: It is not
unfair.

DR. RAFIQ ZAKARIA; Suppose there is
no basis. | am saying this thing becaue, |
know Cipla; I know the Cipla Company very
well.

DR. RAFIQ ZAKARIA: | do not think
they are such people. It was headed by one of
our great nationalists, Dr. Hamid, who" has
given so much during the freedom struggle.
They come from the family of the late
Khwaja Saheb who was a close associate of
Maulana Azads Dr. Ansari and other
nationalist leaders. What | say, Sir, is that
such allegations should not be allowed
without any basis whatsoever.

SHRI RAMANAND YADAYV: Whether it
is relevant or irrelevant? On a point of order.
Let me know whether it is relevant or
irrelevant

[ RAJYA SABHA j
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DR. M. M. S. SIDDHU; | can say thai
Cipla is one of the premier, ethical, product
manufacturing unit in India. That i* all | can
say.

DR. RAFIQ ZAKARIA: That is what | s%.
You are making allegations against anybody.

SHRI RAMANAND YADAV: | am
making allegations against all the companies
who are producing medicines and selling
medicines at higher price.

wwfar argw 41 afes  Fwa 2 80
fauar  ar AeEr AT FEIAT TV OFAD

& Fi W17 WOAT ATEE HF T A9

AfeT wET W @ oW g & e
wrafal &1 aais 74 fawar 2 1 =W
s & 6 gard 3w § 75 HEEr "W
AT W wa 0 oamr & gifewee §
zar gt faedr 2 (sgaam) |

DR. RAFIQ ZAKARIA; Tbe price is
controlled.

SHRI RAMANAND YADAV: No.
(Interruptions).

THE VICE-CHAIRMAN (SHRI R. R,
MORARKA): Order, please. It i now 5
o'clock. The debate will continue. The House
will now take up the half-an-hour discussion.
Shri J. P, Mathur.



